205  Ref. to the Notice of

I1. Notification of the Ministry of
Commerce, pub‘ishmg the Tobacco Board
(Second Amendment) Rules, 1988

I11.Notifications of the Ministry of
Commerce

THE MINISTER OF COMMERCE (SHRI
DINESH SINGH). Sir, on behalf of SHRI P.
R. DAS MUNSHI, I beg to lay on the
Table—

I. a copy each (in English and
Hindi) of the following papers: —

(i) Annual Report and Accounts of
the Federation of Indian Export
Organisations, New Delhi, for the year
1986-87, together with the Auditors'
Report on the Accounts.

(ii) Review by Government on the
wroking of the Federation.

[Placed in Library.
7431/89 for (i) and (ii)]

See No, LT-

II. A copy (in English and Hindi)
of the Ministry of Commerce Noti-

fiaction G.S.R. No. 1188(E), dated
the 2Ist December, 1988, publishing
th Tobacco Board (Second Amende

ment) Rules, 1988, under sub-sec-
tion (3) of section 32 of the Tob
acco Board Act, 1975. [Placed in
library. See No.' LT-7429/89]

m. A copy each in English and Hindi) of the
following Notifications of the Ministry of
Commerce, under sub-section (5) of section 33
of the Tobacco Board Act, 1975: —

(i) Notification No. 11/3/88-EP (Agri. VI)
dated the 21st December, 1988, publishing the
Tobacco Board (Auction) Amendment
Regulations, 1988.

(i) Notification No. 2/4/85-EP (Agri. VI) dated
the 21st December 1988  publishing the
Tobacco
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Board (General)
gulations, 1988.

Amendment Re-

[Placed in Library. See No LT-7430/89

fo, (i) and (ii)]

Report and Accounts (1987-88) of the
Handloom Export Promotion Council,
Madras and related papers

THE MINISTER OF STATE IN THE
MINISTRY OF  TEXTILES  (SHRIi
RAFIQUE ALAM): Sir, I beg to lay on the
Table, a copy each (in English and Hindi) of
the following papers: —

(i) Annual Report and Accounts of the
Handloom Export Promotion Council,
Madras, for the year 1987-88, together
with the Auditors' Reo port on the
Accounts.

(i) Review by Government on the
working of the Council.

(iii) Statement giving reasons for the
delay in laying the paper mentioned at (i)
above.

[Placed in Library. See No. LT-7402/89

for (i) to (iii)]

12 NOON

REFERENCE TO THE NOTICE OF
BREACH OF PRIVILEGE

THE VICE-CHAIRMAN (SHR1
H  HANUMANTHAPPA): Special
Mentions. Shri Vishwasrao Ramrao
Patil.
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207 Special

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA). You cannot show
them in the House. You cannot bring them
also. (Interruption) . The Chairman has not
permitted you. I am not allowing you. You are
not allowed to bring these things also.

ot TR wada fag - @T A0
& & aie & (smagT)
THE VICE-CHAIRMAN (SHRI H.

HANUMANTHAPPA). Mr. Ram Awadhesh
Singh, please listen. There are certain
provisions. You can bring it to the notice of
the Chairman in a proper way.

st Tt gaaw Fag ;o 49 Faead
w7 foar 2 0 79T Wt FHEI
THRT 7 H° @ F ! FWAM A
g1 FANTAAT ERN 41T IRE A0E
W1 ORI wRITATE 98 Erm

(s =gm)

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): There are provisions
under the rules. You write to the Chairman
and get the relief. Please, sit down. Shri
Vishwasrao Ramrao Patil.

Wt Tw waaw fag o 7 g1 2
TRE AT W, BT ATAAT ATEAZ |

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): It is under the
consideration of the Chairman. You will hear
from the Chairman.

st TR wauw fag: g ATA
g0, FW ATIEA

aeaTsae (=7 o FAARATT) :
OF TT A4 B w0 2

REPORT OF THE COMMITTEE ON
PUBLIC UNDERTAKINGS

THE VICE-CHAIRMAN
HANUMANTHAPPA): Iam sor-

(SHRI H.

[ RAJYA SABHA |
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ry. There is a report of the Committee on
Public Undertakings to be laid on the Table.

SHRI KAMAL MORARKA (Rajasthan): I
beg to lay on the Table a copy (in English and
Hindi) of the Fifty-second Report of the
Committee on Public Undertakings on Action
taken by Government on the recom-
mendations contained in their Twenty-first
Report on Indian Petrochemicals Corporation
Limited—Working Results.

SPECIAL MENTIONS

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): Shri Vishwa Bandhu
Gupta.

Need to take Legal steps to Check
Devadasi System

SHRI VISHWA BANDHU GUPTA
(Delhi): Mr. Vice-Chairman, Sir, I would like
to bring to your notice a report by Dr. I. S.
Gilada, Hony. Secretary of the Indian Health
Organization, IHO, about the Dovadasi
system which is prevalent in our country. Sir,
a lot of young girls and boys find their way
info prostitution by this method. The
Devadasi system has some religious sanction
also. (Interruptions).

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): Order, please.

(SHRI VISHWA BANDHU GUPTA This
i s a method which ig being used by
unscrupulous peop'® for enticing boys and
girls into prostitution in our country. Sir,
figures have been given at about 3000 girls
aged between 4 and 20 years. They are
dedicated to the goddesses and then after a
few months, they find their way to the flesh
market. Now, although there is a legal ban on
the Devadasi system, there ig no ban on
getting boy; into it. For girls, there



